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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

SOUTHERN ZONE AT CHENNAI 

O.A.No.33 of 2022 

IN THE MATTER OF: 

Suo Moto                                                                 … … Applicant 

Versus 

The Member Secretary and others 

… … Respondents 

MEMO FILED ON BEHALF OF THE 4th and 5th RESPONDENT 

It is most respectfully showeth; 

1. It is humbly submitted to this Hon’ble Tribunal that the Karnataka State 

Pollution Control Board (KSPCB) had inspected Residential Apartment M/

s Ds Max Properties Pvt Ltd on 04.09.2024 to verify modification to the

existing STP and the inspection report is annexed to this memo. 

(Annexure I) 

2. It is humbly submitted that about 150 numbers of flats have been occupied

in the said residential building and the STP was under operation. 

3. It is humbly submitted that the project Authority had provided MBR tank

adjacent to the aeration tank and insertion of MBBR media at aeration tank

and tube settlers at decent tank was not done as per their reply submitted

to the board dated 26.09.2023. 

4. It is humbly submitted that treated sewage sample was collected from the

treated water tank and the sample has been submitted to the Board

Laboratory for analysis purpose and the result is awaited. 

5. It is humbly submitted that the project authorities have provided

compound wall which was near at the Rajkaluve. 
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6. It is humbly submitted that the project authorities had not provided 

Organic Waste Converter to treat the wet waste generated from the 

apartment. 

7. It is humbly submitted that the Karnataka State Pollution Control Board 

(KSPCB) had issued SHOW CAUSE notice to the Director of M/s DS- Max 

Properties (P) Limited for the non compliance and the show cause notice 

is annexed to this memo.(Annexure II) 

Dated at Chennai on this the 24th day of September, 2024. 

 

 
 

Counsel for 4th and 5th Respondent 
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